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1 	Central Administrative Tribunal 

HYDERABAD BENCH: AT HYDERABAD 

C.P.No.56 of 1990 in 
O.A. No. 990 of 1989 Date of Decision: 20.12.1990 

A. Veera 
	 Petitioner. 

Mrs. S.Relcha Prasad 
	

Advocate for the 
petitioner (s) 

Versus 

General 
	 Railway, 	Respondent. 

Seconderabad and anotner 
Mr. N.R.Devaraj, Sc for Railways 
	

Advocate for the 
Respondent (s) 

CORAM: 

THE HON'BLE MR. D.Surya R80, Member (JuJl.) 

THE HON'BLE MR. R.Balasubramanian, Member (A r3mn.) 

 Whether Reporters of local papers may be allowed to see the Judgement ? 1<20 

 To be referred to the Reporter or not ? 	I 

 Whether Their Lordships wish to see the fair copy of the Judgment ?'° 

 Whether it needs to be circulated to other Benches of the Tribunal ? 

 Remarks of Vice Chairman on columns 1, 2, 4 
(To be submitted to Hon'ble Vice Chairman where he is not on the!  Bench) 

HDSR 	 ! HRBS 
14(J) ! 	 M(A) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

CONTEMPT PETITION NO.56 of 1990 

IN 

0.A.NO.990 of 1989 

DATE OF JUDGMENT: 20th December, 1990 

BETWEEN: 

Mr. A.Veeraiah 	 .. 	Applicant 

Wul 

iMr.Madan M.L. Sarma, 
('* The General Manager, 

S•C.Railway, Secunderabad. 
2.Mâi'. S .M. Farooqui, 
t' The Divisional Railway Manager, 

S.C.Railway, Vijayawada. 	 .. 	Respondents 

FOR APPLICANT: 	Mrs. S.Rekha Prasad, Advocate 

FOR RESPONDENTS: Mr•  N.R.Devaraj, Sc for Railways. 

CORAM: Hon'ble 5hri D.Surya Rao, Member (Judi.) 

Hon'ble Shri R.Balasubramanjan, Member (Adrnn.) 

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI D.SURYA RAO, MEMBER (JUDL.) 

W- 	t4 rot r.Y4  4' 
This is an application filed forontempt on the 

ground that the order of the Tribunal dated 22.12.1989 in 

O.A.No.990 of 1989 has not been complied with. The said 

application hadbeen filed by a casual labourer of the 



To 
1, 	Mr. Mac-3.an M.L. Sarma., 
ç 	The General Manacier, 

S.C. Railway, Secunderad. 
Mr. 	 FAROOQtJI, 
The Divisional Railway Manager, 
S.C. Railway, Vijayawada. 

One copy to Mr.!  S.Rekha Prasad, Advocate, 
2-21144p3/1/3, New. Nallakunta, 1-lyderabad. 

4. One copy to Mr. N.R. Devaraj, SC for Railways. 

One copy to The Hon 'ble Mr. R. Ealasubramanian, j NemDc-r a), C.A.T., Hyderabaci Bench, Hyderabad, 

One Spare Qpy. 

s rr/ 
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South Central Railway, Vijayawada Division claiming that he 

had been injured whil returning hoñie from duty and that 

he is entitled for regularisation of service in the Railways. 

We had Fefused to, admit the application as not maintainable. 

However, in view 'of the regula s'ervice put in by the 

applicant as casual' labourer and ircumstances viz., that 

he' would have been regularised,but for his being ctippled 

we were of the opinion that the matter recuires sympathetic 

consideration of the General Manager. We had accordingly-

recommended that the matter show& may be considered by the 
O%41V1 t-%msa-J - fr 

General Manager ay tte 	 in a suitable 

post. 

2. 	We have heard the learned counsel for/the applicant, 

Mrs. S.Rekha Prasad and the learned Standing counsel for 

the Railway/respondents, 5hri R N.R.Devaraj, who takes notice 

and opposes the contempt petition. It is clear that under 

the judgment, no specific riaht of appointment has been 

given to the applicant. P —th-e-t-hts--beeir-tbe-v+ews--mflde 

that the case requires synipatheic consideration and the 

General Manager.ma'y-t"so. Weeft the matter entirely to 

the General Manager to decide. In view there of, it is 

clear that there is no question of contempt of the order of 

this Tribunal ) either could or did arise. The contempt 

petition is accordingly dismissed. No costs. 

(Dictated in the open Court) 

(D.SIJRYA RAO) 
	

(Ft. BALASUBRAMANIAN) 
Member(Judl.) 
	 Member(Admn.) 

/ 	 Dated: 20th December, 1990. r 

%S"\ Deputy Regi 
	'- 

strar (J) 
van 
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CHECKED BY 	APPROVED BY 
TYPED BY 	COP'0ARED BY 

IN THE CENTRAL ADMINISERATIVE TRIBUNAL 

HYDERABAD BENCH ATHYflERABJW. 

THE HON'BLE 

AND 

THE HONELE MR.D.StJRYA RAO : M(J) 

AND 

THE HON'BLE MR.J.NA(SIfl-j, MURTY:M(J) 

L7 
THE HON'BLE MR.R.BALASUBPANANIANLM(A) 

DkTE: 2a9C 2ovtqij 

onnrnz-/ JULGEMERT: 

M- ,A/C.Jl/No 57j 1,30 
in- 

O.A.No. 990 Hi 
Admitted and Interim kIectjons 

isyaea. 
Al1aed. 

Dismissed/4 default. 

Dismjss4 as withdrawn. 

Dismissed. 

Disposed of w 	trection. 

M.A. 
Ordere U t18ti  jec VeTtIbUflatPATCH  
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